
D.t. 7.6.1989 

Tribunals Order:- 

Heard Mr,D.V.Gangal, learned advocate for the 

applicants at length. After heariig Mr.Gangal 

at length and considering all the facts and 

circumstances, we reject the interim relief as 

prayed for by the applicants in para 9(1) of the 

application. 

We may point out that respondents are 

continuing with the departmental enquiry as per 

the liberty given to them by this Tribunal by 

the judgment dated 30.9.1988. Hence it would not 

CC, •  be proper on our part to stay the proceedings. 

which are being held against the app1icats. 

Issue notice)to the respondents regarding 

a&tdssion returnable on 25.7.1989. 

Keep the case on that date for admission. 

/ 

(M,Y.Priolkar) 	 (N x .jumdar) 
Member(A) 	 m er(J) 

I,. 
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